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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELH]I

Execution Application No. 33 of 2023
In

Original Application No. 465 of 2019

Kulwinder Singh Sandhu and Others
--Applicant(s)

Versus

Ram Murti and Others
--Respondents

Status report / reply of the Punjab Pollution Control Board in compliance

to order dated 11.9.2023 through the Environmental Engineer, Regional Office-3,

Lughiana,

Respectfully showeth:

1) That Execution Application No. 33 of 2023 has been filed by the applicants in O.A
No. 465 of 2019 before the Hon'ble National Green Tribunal. After consideration
of the matter, the Hon'ble National Green Tribunal was pleased to issue notice to
the Member Secretary, Central Pollution Control Board; the Member Secretary,
State Pollution Control Board and the Commissioner, Municipal Corporation,
Ludhiana to file their response and disclose the reasen, if any for non-compliance
of tne directions of the Tribunal.

2

L=

That briefly submitted the Hon'ble National Green Tribunal by passing an order
dated 24.5.2019 in Original Application No. 465 of 2019 titled as Kulwinder Singh
Sandhu and others v/s Ram Murti and others has sought a factual and Action
Taken Report from the Joint Committee comprising of Central Pollution Control
Board, Punjab Pollution Control Board and District Magistrate, Ludhiana with
regard to allegation of crude and unscientific carcass disposal at Village
Ladhowal, District Ludhiana by respondent no.1 to 5 namely Ram Murti, Ramesh
Kumar, Suraj Kumar, Parshotam Lal and Munish Kumar.

3) That in compliance to above orders of the Hon'ble National Green Tribunal, .
report dated 15.9.2019 was filed by the Punjab Pollution Control Board (44
acknowledging the unscientific and illegal activities on the land belonging to
Centre Government. After considering the report of the commilttee, the Hon'ble



4)

5)

6)
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National Green Tribunal was pleased to pass and order dated 10,10.2019
directing the Punjab Pollution Control Board to take immediate steps to close the
llegal activity and recover Environmental Compensation for damage to the
environment in accordance with Law. At the same time, Monitoring Committee
headed by Justice Jasbir Singh, former Judge of the Punjab and Haryana High
Court was requested by the Hon'ble Tribunal for controlling pollution of River
Sutlej and to monitor the situation.

That in compliance to the order dated 10.10.2019, the Punjab Pollution Control
Board has imposed Environmental Compensation amounting to Rs. 2,28,12,000/-
on each of the five Hadda Rodi Site Sh, Ram Murti, Sh. Suraj Kumar, Sh. Ramesh
Kumar, Sh. Murish Kumar and Sh. Parshotam Lal. The copies of the proceedings
of personal hearing given by the Chairman of Punjab Pollution Control Board to
the above-named persons on 21.01.2020 are enclosed herewith as Annexure-
A, whereby directions for imposition of Environmental Compensation and for

stopping the discharge of effluent into River Sutlej were issued.

That in compliance to orders dated 10.10.2019 of this Hon'ble Tribunal the
Monitoring Committee headed by Justice Jasbir Singh visited the site on
13.2.2020 and submitted report to the Hon'ble Tribunal on 14.2.2020. After
consideration of the matter, the Hon'ble Tribunal vide order dated 13.5.2020 had
directed the Punjab Pollution Control Board and the Municipal Corporation,
Ludhiana to take further steps in a time bound manner and furnish compliance
report. It was also mentioned in the order dated 13.5.2020 that the Monitoring
Committee may oversee compliance and is at liberty to file further report, if

found necessary.

That Monitoring Committee headed by Justice Jasbir Singh visited the site of
Modern Carcass plant on 27.11.2020 and observed that 45% of construction
work has been completed and rest of the work shall be completed by 28.2.2021.
After visiting the site of the processing plant, Monitoring Committee has made

the following recommendations in its report:

i) The construction work of Modern Carcass Plant should be
completed by 31.12.2020. The machinery should be installed
by 31.01.2021 and the plant should be commissioned by
28.02.2021, failing which Environmental Compensation
double the amount as already imposed by the Monitoring {
Committee shall be imposed. @{1 ke

i)  The Concessionaire shall install and commission effluent
treatment plant and other solid waste management plant



simultaneously along with the commissioning of the main
plant.

There shall be no discharge from the plant and the same
shall be utilized/recycled within the premises of the main

i)

plant.

The Concessionaire shall plant at least 03 rows of broad leaf
lrees to attenuate air pollution any gaseous emission

v)

generated during the operation of main plant by 31.01.2021,

v The Concessionaire shall obtain permission from the
concerned authority for the abstraction of ground water

before commissioning the main plant.

The Concessionaire should ensure that there shall be no
obnoxious odour and nuisance in the area with the operation

vi)

of the main plant.

The Monitoring Committee has forwarded the above report vide letter no.
CMC/SB/2020/1250 dated 29.11.2020 for compliance to Municipal Corporation,
Ludhiana as well as the Punjab Pollution Control Board.

7) That the site of the Modern Carcass Plant was visited by officer of the Board on
10.03.2021 and it was observed that the plant has not yet commissioned.

Construction work is almost complete, the machinery has arrived at the site and
Is under installation. Effluent treatment plant has also arrived at site and is under

installation. No plantation has been done along the boundary wall,

Thus, the Municipal Corporation, Ludhiana has not complied with the
timelines provided vide orders dated 13.5.2020 by the Hon'ble National Green
Tribunal as well as in the report of the Monitoring Committee dated 29.11.2020

as explained above. The Punjab Pollution Control Board has imposed

Environmental Compensation amounting to Rs. 8.00 Lakh upon Municipal
Corporation, Ludhiana vide letter no. 1352 dated 13.4.2021 for the period of

violation from 1.9.2020 to 31.3.2021 in compliance of order dated 13.5.2020 of
the Hon'ble Tribunal as well as report of Monitoring Committee dated
29.11.2020. A copy of letter no. 1352 dated 13.4.2021 is enclosed herewith as

Annexure-B. @:1[

8) That the Punjab Pollution Control Board has submitted compliance report to the
Hon'ble National Green Tribunal vide letter no. 1355 dated 13.4.2021 and a copy
of the same is enclosed herewith as Annexure-C. The Hon'ble National Green
Tribunal has considered the status report filed by the Punjab Pollution Control




e
Board and vide order dated 15.4.2021 had disposed of O.A No. 465 of 2019 with

direction that the Joint Committee of the Central Pollution Control Board and

State Pollution Control Board May ascertain compliance status, particularly

whether adequacy of steps taken for restoration of environment as well as

collection of compensation and its wtilization and give its report to the Chairman,

CPCB within three months for such further directions as may found necessary by

the Chairman, CPCB for enforcement of Law,

9) That in order to make compliance of the order dated 15.04.2021 of the Hon'ble

National Green Tribunal, the Punjab Pollut

ion Control Board vide letter 1770
dated 27.01.2022 had re

qQuested the CPCB to depute officers for constitution of

joint committee, A copy of letter no. 1770 dated 27.1.2022 is enclosed as
Annexure-D

However, no communication has been received by the Board from
Ce

ntral Pollution Control Board in this regard so far. The Punjab Pollution Control
Board has again requested CPCB vide letter no. 29225 dated 24.11.2023 to
depute officer for constitution of joint committee so that compliance status in the
matter may be ascertained as per the mandate of orders of the Hon'ble National
Green Tribunal dated 15.04.2021 in Q.A. no. 465 of 2019. A copy of letter
n0.29225 dated 24.11.2023 is enclosed herewith as Annexure-E.

10) That it is relevant to mention here that the Modern & Scientific Carcass Plant was

not commissioned till June, 2021 and accordingly, environment compensation

amounting to Rs. 6 Lacs was imposed for the period of violation from 01.04.2021
to 30.06.2021 upon Municipal Corporation, Ludhiana vide letter jo. 1776 dated

27.1.2022. A copy of letter vide letter no. 1776 dated 27.1.2022 is enclosed
herewith as Annexure-F,

The Municipal Corporation, Ludhiana has not yet commissioned the

Modern Carcass Plant till date and is still in violation of the orders dated

13.5.2020 of the Hon'ble National Green Tribunal passed in O.A No, 465 of 2019,
After consideration of the matter In its entirety, the Board has further imposed
Environmental Compensation amounting to Rs., 54.0 Lakh upon the Municipal
Corporation, Ludhiana in compliance to order dated 13,5.2020 for the period of
violation from 1.7.2021 to 30.9.2023 vide letter no. 7985 dated 24.11.2023. A
copy of letter no. 7985 dated 24.11.2023 is enclosed herewith as Annexure-%l” ’

Municipal Corporation, Ludhiana has to pay Environmenta'l'_‘
Compensation amounting to Rs. 68.0 Lakh (Rs. 8.0 Lakh + Rs, 6.0 Lakh+ Rs.
54.0 Lakn) to the Punjab Pollution Control Board as explained herein above. The
Commissioner, Municipal Corporation, Ludhiana has been requested vide letter
no. /985 dated 24.11.2023 to deposit the entire amount of

Environmental
Lompensation amounting to Rs.68.00 with the office of the Board.
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11) That it s further stated that the owners of hadda roddi sites have not yet
deposited the amount of environmental compensation imposed by the Board in
compliance to order dated 10.10.2019 of this Hon'ble Tribunal. However, in order
to make compliance of the orders of the Hon'ble National Green Tribunal, the
Punjab Pollution Control Board has taken up the matter with the District
Administration, Ludhiana by writing various letters bearing no. 7945 dated
24.09.2020, letter no.1772 dated 27.01.2022 and letter no.7986 dated
24.11.2023 for recovery of environment compensation from 05 hadda roddi sites
through the Department of Revenue. The copies of letters dated 24.9.2020,
27.1.2022 and 24.11.2023 are enclosed herewith as Annexure-H.

It 1s relevant to mention here that the owners of five Hadda Roddi sites at
Ladhowal namely Ram Murti, Ramesh Kumar, Suraj Kumar, Parshotam Lal and
Munish Kumar are common man and are not having any property in their name
as per the information of the Board.

12) That it is further relevant to mention here that the Modern & Scientific Carcass
Plant was ready for commissioning in July, 2021 and was to be inaugurated by
Government of Punjab on 13.07.2021. However, the inauguration program was
cancelled as nearby villagers started protest on the day of inauguration.
Thereafter, continuous protest had been started at site by the local residents.
Several meetings were held with protesters by District Administration and
Municipal Corporation, Ludhiana in year 2022 and they were informed about the
benefits of Modern & Scientific Carcass Plant and requested them to allow the
concessionaire to operate the plant. Accordingly, 2nd attempt was made by
Municipal Corporation, Ludhiana with the help of Local Police on 12.12.2022 to
operate the Modern & Scientific Carcass Plant. However, the protesters again
manhandled the driver of the tractor-trolley carrying dead animals to the plant
due to which plant could not made operational. The workers of concessionaire &
others got medically examined and Police was made aware by the concessionaire
about the attempt to murder by the local residents and causing of hindrance in
its working. Considering the complaint of concessionaire, FIR no. 0159 had been
lodged against 20-25 unknown protestors at Police Station Ladhowal, Police
Commissionerate, Ludhiana. Thereafter, a continuous protest/dharna is going on

near the site of the plant by the nearby residents. OM[
/'..

13) That further, it is stated that the Deputy Commissioner, Ludhiana has held
meeting on 20.06.2023 with the officers of Municipal Corporation, Ludhiana,
Punjab Pollution Control Board, Police Department & officers from District
Administration wherein, it was decided that a joint visit shall be made to carcass
plant as well as hadda roddi sites on 21.06.2023 to check the latest status of the
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plant as well as hadda rodd! sites. Accordingly, the sites of hadda roddis were
visited by the team of officers on 21.06.2023 and it was observed that 02 hadda
roddis sites are still operating In illegal & unscientific manner. In this regard, the
owners of the hadda roddis Informed that earlier there were 05 hadda roddi
sites, but now these two sites are being operated by all the owners of 05 hadda
rodd: sites. Thereafter, the team visited Modern & Scientific Carcass plant and
observed that the plant is ready for operation, but, the local residents are
opposing the commissioning of Modern Carcass Plant and are still sitting on
dnarna outside the plant to restrain the operation of the plant. Again, a meeting
was held under the Chairmanship of the Deputy Commissioner, Ludhiana on
27.06.2023 with the officers of Municipal Corporation Ludhiana, Central Pollution
Control Board, Punjab Pollution Control Board, Department of Water Resources,
Concessionaire & officers from District Administration to draw a strategy to make
the carcass plant operational. During meeting, it was decided that the
concessionaire should arrange the skiled labor as well as dead animals and make
the plant operational on 20.07.2023 under police protection. The Municipal
Corporation, Ludhiana with the help of District Administration, Ludhiana tried to
make the Carcass Plant operational under heavy Police protection on 20.07.2023,
however the plant could not be made operational due to strong resistance from

nearby villagers and Kissan Unions.

14) That it is pertinent to mention here that the Modern and Scientific Carcass Plant
has obtained 'Consents to operate’ of the Punjab Poliution Control Board under
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
anc Control of Pollution) Act, 1981 vide no. CTOW/Fresh/LDH3/2022/19276595
and CTOA/Fresh/LDH3/2022/19276599 dated 21.07.2022 respectively and the
consents were vald upto 30.06.2023. However, after the expiry of the consents
to operate on 30.6.2023, the Modern and Scientific Carcass Plant has not applied
for the renewal of 'Consents tc Operate’ under the Water (Prevention and

Control of Pollution) Act, 1974 and tne Air (Prevention and Control of Pollution)

Act, 1981 to the Board, 2 [

15) That it 's germane to mention here that there is no intentional violation of the
orders of the Hon'Die National Green Tribunal by the department in any manner.
Al the gepartments of Government of Punjab, District Administration, Municipal
Corporaton, Ludnigna, etc are making carnest and all out efforts to make the
modern and scientific carcass utilization piant at Ludhiana operational for
hettorment of the environment, However, the continuous agitation of the people
of the area as well as Kissan Unons is acting as hindrance in the Commissioning

of the piant.
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16) That it is relevant to mention here that the Monitoring Committee had visited the
ste on 13.2.2020 in the presence to the officers of Punjab Pollution Control
Board and Municipal Corporation, Ludhiana and after noticing the deficiencies

had made certain recommendations including the following:

"3 After the successful commissioning of the modern and scientific
carcass plant, these crude and unscientific carcass disposal plants

should be closed.

4. Deputy Commissioner, Ludhiana shall ensure the immediate
closure of the unscientific carcass disposal plants after the

commissioning of the modern and scientific carcass plant.”

7% Tnat after the successful commissioning of the Modern & Scientific Carcass Plant,
the two Hadda Roddi sites operating at village Majra Khurd, near Ladhowal shall
be closed. The situation Is being tralled to be defused amicably by the Civil

Administration at Police Authorities.

18) That the Status Report / reply on behalf of Punjab Pollution Control Board is
nereby submitted for kind perusal and appropriate orders of the Hon'ble National

Green Tribunal.

Submitted by

{
|

'
——

e
Dated:- 2 3-//-2273 (Gurmit Singh)

Environmental Engineer,
Punjab Pollution Control Board,
Regional Office-3, Ludhiana
on behalf of Punjab Pollution Control
Board
(Respondent no.2)
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To

Sh. Ram Murt) S/o Sh, Bhajan Ram,
R/0 Noor Mahal Road, Mohalla Ravidass Pura,
Phillour, District Jalandhar-144410.

* Sub: Proceedings of the monai hearing glven before the Chalrman
of the n:fm on‘gl.gl.lnzo for directions u/s 33-A of t.he:.';t:r o
(Prevention &. Control of Pollution) Act, 1974 as amended In
1988 and 31« of the Alr (Prevention & Contro! of Pollution) Act,
1981 to Hadda Roddl.
Ref:-

Zonal office letter no, 2419-20 4t 20,02.2020.

It.Is Inimated that the Hadda Rodd] was glven personal hearing before
the Chalrman of the Board on 21,01.2020, whereln It was decided that:-

1) The subject cited Hadda Rodd! shel immediately stop discharging Its effiuent
Into River Sute), o
2) The subject Gtad Hadda Roddl shal Immediately make amangement for the
mmwa;mmmm}nmmammmmmum
further pollution In the River Sutle). . . .
3) The subject dited Hadda Roddl shall Immediately deposit Rs. 2,28,12,500/-
(Two Qrores Twenly Boht Lakts Twelve Thousand Five Huncred) a
Environmental Compensation to the Board as recommended by the Committee,
‘ 4) Environmental Englneer, Reglonal Offlee-3, Ludhlana shall Visit the site of
j. - Hadda Roddl to verly the status and- shal supme detalied report/
recommendations after 15 days.
The proceedings were aisn conveyed to you vida above relerred letter, ,
As such you are hereby again requested 'ty comply with the above 214 decisions Q-—: L
and submit the compliance repart In this office Immediately, -
Treat ]t as MOST URGENT please,
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Mmaw S IS000ed wlong e b o Ry S, He fother ermed Ut the 4ok vte
Sasage of s 9654 Winul s e 1 the shpe o the b of Rver Sctl i decays weh U
et that they ar bourid to comply with the dreclons Lssued by the -
FMNNQMMTMINNMMWWM :

ARt hearg the representathe of the Industy,the officers of the Boad and consdering
baawomautthemwmmmu;mhmﬂ.mmmaruwrﬂdmdum-
nmmuwmmwmwmwmm“mmmm
nmmmmwmwmh&mhmmmumpmmmm

m:m:dn:mmmubmmzmammgmmhwwsim. ‘
31Tkwmdullﬁwmmmwmhwluw.mmmm
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by the
4) Emtrormental Engineey, Reglonal Ofce I shall vt the she of Hadds Rodd) t verty the status and
mlmxmwﬂmmmxsm
Ywmhmwnm_mmm«wmmm i
the stoutatad nﬁ&ﬁwﬂmﬂmm&thhht
Envbunfn%hglnur

2on ce-2, Ludhlana
Endst. NQJQHQ?__ ’

" Acopy of the above Is forwarded to he

Board, Reglonal Office- 11, Ludhiana for Information & hecessary dction,

Environm gineer
Zonal Office-2, Ludhlana
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o Control Boar d

%Punjab Pollutio 1, Road, Ludhlana

Regm"ﬂ' omnholLIJIﬂI Chowk, G:cbro3@ hoo.com
i ), Thind Floo
Savitrl Complex-1, (Dada Motors

nam!.t/i/ﬂ'——
No.d 902 :.'

To

r
Sh. Suraj Kumar S/o Late Sh Kamal Kumar,
R/o 6398, Mohalla Jagdishpura,

Tajpur Rdad, Ludhlana - 141008,

Chalrman
Iven before the Water
. rocee th ona| hearing g <A of the
- of 1 Do 21.01.200 fo directons 1974 a5 amended In
(Prevention & Control of Pollution) Act,

ution) Act, -
1988 and 31- of the Alr (Prevention& Control of Poll
1981 to Hadda Rodd],

tely make amangement for the
PP TNt and ls5os of s eer 035 ensure that there |s g
further pollution 1 the River Sutie, _ '
3) The subject cited Haggs Roddl shay Immediately deposit Rs. 2,28,12,500,.
(Two Crores Twenty Bght' Lakhs Twelve “Thoysy ¥¢ Hundreq) as
Environmental Compensation ty e 2s recomn by the Committee,
t4; wmenﬂ Englneer, Regions) % Ludhiang shall visit he of
Hadda Rodg to ‘Verify tl':e ll.id shal| submit detalleg report;
recommendations after 15 days, ' /
The Proceedings were abo'mﬂ%'/a':l B youvige above referred letter O‘*" :
As such you are hereby again req to Ply wi sald ¢
and subnﬂtﬂieénmpﬂanmre Mce Immediateyy, ns
TratltasHOSr URG
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n
% 5 Focal Point Ludhld
s 0 OMcw 11, B-640-0, Backalde CICU OMct, PRE ;imfaw"

o PPCR/SEETO R BN e

Yo b porin w20 rrfg:}
S Ramesh Kurmr /o Lote Sh Torsem Ll /o Sh. Dwshen Lo o ielh
Vilsge Majyra Khurd, 1O Ladhow), sl =
Dictrict Ludhiana - 141004, A AT 2/

Sutn mufrﬁiﬁ'i?ﬂj o

Proceading of Uhvs personal hearin ‘utmuﬂﬂm
21012020 for directons /s :J!:”d the Water (Prever
mﬁr‘}r;& 1974 1 amended h.::l:.R:;:l”; o
of Pollution 19010 e
I‘"ﬂbnsumdﬁu.\wwm i, PO Ladhowal, DA
41000,

Yon & control of
Ale (Prevention &
yumar S/o L

Ludhiana =

The Followlng wese present:

£r. Weunesh Garg, Member Secretary
Er, Guishan Ral, CEE, Ludhans

Er. Sandeep BN, SEL, Zonal Office-1, [uchiand
Er. Paramjeel Singh, ELMWWIH-WW"

On behalf of the Hadds Rodd]

“Sh Hapgy Kahth, Sh. Panshctam Ll
Sh Krishan Lad Representalives of the Hodda Rod

NEMW.WOM-E,MMMMMM
mmmummmwuwmwuwwmwm
mwwwunmmndompmhmmm
m'rrumun.mmlmmmw.xu.mmumrhmmwzqsnu
mmwm.mmwmﬂdmmummmm«
M&MZ‘SEI?BRWHHM '
-s.mmmmmumarmwmummm
e months by emad ot Adaboat@eauls” e
'mmmaummmuhsduq.dmw.bmh&m,.m
mmmdwquMwM{m;Wme
WM(N’;WWHWWG‘“W.[&MMW
Rodd ste on 01,07.2019 and 02.07.2019.
mhﬂwmhmb;nh@mmmwnmuw
mﬂumﬂdﬂwmw“klu.l?ﬁw'- -
The Joiet Commitae has submitted 1 repoct b the Honie National Green Tribunal. The
Hon'ble NGT vide Its ordér dated 10-10-2019 decided a8 under:-
V7, Let the Sate ACD take further action I acordince with lew and fumbsh
Arther ockion boken oot WA bwo months. The Sate PCB must take
imedite steos fo cose the Degal achly and recover envioamental
mmhwwmgmmhmummm
monor the stuslion. e Mankorisg Commatee may ako book hip the conduct
dmmﬂtmumnmm@mmww
In complance to the orders of the Hontie National Green Tribunal, the owner
ok Rodd e s rered 1 deposh R, 3,2, 42,80 b Enviomenta] Compensation b the i
For making compliance to the direcions lssued by the Hon'ble NGT as explalned above, 8
mﬂmwuuﬂedwhmﬂmmm,amthmwwlwmmu‘

- 112018, The represantative of the Hadds Raddi ras requested to attend the meeling. But, no cae on

'mwdumwmauuﬂdusﬂ meeting on 29-11-2019,
For tha comgllance of the directions lssued by the Hon'ble National Green Tribuna! and to

Idmum.:mf-ummwtmmmmmmmmmmmshmu

the above acthfy, notke Ws T3-A of the Water (Preverition & Control of Polion) A, 1974 pnd s 31

‘ e
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* Ly ith an oppotn of perond]
3
hearing before Chagmn cf the Bowd o0 21,01 2920 ted from V%
fuent gener?
of the wbp_}]SQ ma/l T

omed that sample
[mhtﬂ h’ e d‘nt.ﬂ"" m"' ot My,
mn.m“mwmm.mms.mmm;;gﬁ 119 mah 8 174 ™/ pective
lovels of the TDS, (00 and 0AG were found o b2 & u\atmtm""“‘ (" an
mmmm“m‘wm,mddwmt 0 : handia the wid vade
S, Tt was Arther subrtind ot the Hadds Roddl 15 rei® ©0 .
emironmentally sound manney, et Uheny WeTE glso .
representatives por submitted Lot €875 P last soma
process of hul:'rr::( fesh In pans ":I;Mdlﬁdﬂm was ganerated ol U;a:"’:: E; worme fezh 15
YRS, ths prcess has been dosed down by them. nmdyw"”“"“,,d.l,.mmsoomzm
"”‘""”"“Mswm:mwngnwulmtspmikdmundﬂﬂ* that the |
mmhmmwawmmdmmﬂ-nuwwm : oththe .
extractsd sutke which decays &
1o the dead animals I dumped In the siope of the bed o RS0 =0 74 fesid by B8
mﬂmmmwnmmmmmmmmwﬂh”*d*w° \
|

The

Hon
, Hon'ble Nations! Groen Trtwna and the Punjab Polhon Contrl B0010: 4 30 consider'e
After hearing the represeniative of the Industry, the ofTICRS dacided a5 urder-
WMNNMMMMmﬁmd,NWdWﬁgW
Subject cad Hadds Rodd shal immediately stop discharging RS effiuen
2) The subject chnd Hadds Rodd] shal mmedistely mata rrergement for the proge i
3 dispozal of 13 effuent 50 84 b ensure tht there Is ho further polition In the River Sute). i
1Ermmbhrzdwumwmmwmxuua,umf-ﬁwm‘”T“"”m"‘
Twefve Thousand Ave Hundred) a3 Erdronmental ton to Lhe Board 25 recommer
by the Committes ) comperes .
4) Envionmental Engineer, Regional Ofce-{TT shal vick the ke of Hadda Roddl to verlly the stats end J
shall subm detafied reponrecommendations efer 15 days- .
You hre, therefore, requested to comply Wi the deciclons of the personal heardrg wihia = —
the stipulated perdod and submit comeflance report to the Board.

—

Environmental Englneer
Zona) Otfice-2, Ludhlana

et o YRR.. - Dated ..&2{3. oo
A copy of tha above ks forwarded o the Envronments| Controd
Board, Reglonal Office-TIL, Ludhiana for Information & necessary i Fomars PGl ol

Ernvirenmen r b ks
Zonal Office-2, Ludhlany

fe A



~s27Punjab Pollution Control Board
Reglonal Offce-11

fana
St Complexl, (Dada Motors), Trird lor, Dholewal Chov 6.7, Road, Ludh

No. 330 Date J}lﬂﬁl—-

To

:
. Ramesh Kumar S/o Late Sh. Tarsem Lol /0 SN parshan Lal,

Village Majara Khurd, PO Lachowal,
District Ludhlana - 141008,

sab: Proceedings of the personal hearing gIven before the Chalman

- Water
of the Board on 21.01.2020 for directions u/s 33-A of the
(Prevention & Control of quluﬂuq)' Act, 1974 ras ?lmt?::;dﬁclz

1988 and 31- of the Alr (Prevention & Control of Pollu
1981 to Hadda Roddl, ‘ ‘

Ref:- Zonal offlce letter no, 2421-22 1t 20.02.2020.

It Is Intimated that the Hadda Roddl was, given personal hearing before

the Chalrman of the Board on 21,01.2020, whereln It was dedded that:-

1) The subject cited Hadda Roddl ghall (mmediately stop discharging Its effuent
into River Sutle). . - '

2) The subject dted Hadda Roddl shall Immediately make amangement for the
pmwmmamdeheMsaammthmlsm‘
further polltion I the Rver Sudel. | -

3) The subject ced Hadda Roddi shall immedtely depast Rs. 2,28,12,500/-
(Two Crores Twenty Eignt Lakhs Tweélve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee,

4) Environmental Englneer; Reglonal Office-3, Ludhlana shall visit the site of

.,

Hadda Roddi to verlfy the status and shall submit detalled report/
recomméndations after 15 days, Q

The proceedings were alsa conveyed to you vide above referred letter.
As such you are hereby again requested to comply with the above sald declslons

and submit the compliance report In this office immediately.

Treat It as MOST URGENT please,

j,,_gﬁﬁ@ﬂ“ﬂ”—

|
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S\ it Kumar 0 Late e, nJ'!'r?’l
/o 151, SN Moata, il 430 a-fzz.l.ya..
::iﬁ'l‘lu 3

f the Board on
haariag phven befors the Ch b & Control of
Suby Proceeding of the parsonal tar (Prevention s
12020 for clrections ufa 33-A of Lhe Wa A (Preventio
~ o ) Act, 1974 a3 amended b .'l”::;‘:‘:";: :‘mh rumar 5o Late
Control of Palution) Act, 1981 to Hadda Roddl:e
Cunnly, 1)y B15W1, SaN Mohals, Ludhlane- 1410C4,

mmudwmhucrmulnmn,mmm
mmdmﬁdwm

Sl > s, » o
CPCB), Punjaty Podution

i M&huumwwmmhmwm Haddy

Podd e on 01072919 and 024072019, .

Tha Joint We""’ﬂim-l&nnemu
o e e ot Ko oot o . 2.2, 1 50 b mposeg
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%?Punjab Pollution Control Board

: Reglonal Office-111
Savirl Complex-1, (Dada Motars ,%m Floor, Dholewal Chowk, G.T. Road, Ludhlana

ppcbro3@yahoo.com
Mo 330y ot A7/2/f0_
To
R o
. Ludhlana- 141008,
Sub;

Proceedings of the personal hearing glven before the Chalrman
of the Board on 21,01,2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as-amended In
1988 and 31~ of the Alr (Prevention & Control of Pollution) Act,

1981 to Hadda Roddl,

Zonal office letter no, 2423-24 dt. 20.02.2020,

It Is Intimated that the Hadda Roddl was given personal hearing before
the Chalrman of the Board on 21.01,2020, whereln it was decided that:-

1) The subject cited Hadda Roddl shall Immediately stop discharging Its effluent
into River Sutlej.

Ref:-

2) The subject cited Hadda Rodd| shall Immedlately make amangement for the
proper treatment and disposal of its effluent so as to ensure that there Is no
further pollution n the River Sutle. | "

3) The subject: dted Hadda Roddl shall Immediately -deposit Rs. 2,28,12,500)-

(Two Crores Twenty Elght Lakhs Twelve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committes.

4) Environmental Englneer, Reglonal Office-3, Ludhiana shall visit the site of

' Hadds Roddl to verfy the ‘sttws and shall submit detalled repory |
recommendations after 15 days, -

(
|
The proceedings were also conveyed to you vide above referred letter, @"’LL

As such you are hereby agaln requested to comply with the above sald dedisions
and submit the compliance repoit In this office fmmedlately.

Treat 1t 3 MOST URGENT please, ;
A I ‘-} I e
Q‘Enulmn enmég\gneer
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1] appeee 1
L ot oA T
o PCD] SEE]70-2/LDN/ 2020/ o= v 177
! v 370~
T Dalbr Crand, "
o\ parshotam Lal §/0 Late bl
o b 3375, Soup gt Sl bt e 8 5% P
Luxhlane - 141000, ]m:? aboardon
' fven before the CMIE Ty cantrol of
" sub pmn‘}r"';m DA of the w-',‘.’;‘i?"'"ﬂ:’r"rw oten &
21,01.2020 for od n 988 400 300, L potom Lol S/0 LAt2

pollution) Act, 1974 as ame dda Roddl!
trol of Pollution) Act, 3901 t0 M0 pin - 141008,
R g‘:ﬁ,m §3752, Sarup Nogy, Salem Tabxl,

The Following ware present! control Board

7, Kaunesh Garg, Momber Secrebary

. Er. Gushan Rol, CEE, Ludhany i
&-mwlmwwﬂ-z Ludhly
Er. Paramject Singh, EE, Reglonal Office-IIT, LUAYSAY

0 behalf of the Hadda Rodd]

Sh. Happy Kalngh, Sh. Parshotam Lal &
S\ Krishan Lal Reprsentatives of the Hodda Rord

The Emvironmentsl Engineer, Regional Office - [I7, Ludhlana brought out that he
mmmhmmm.mmmmwwwmmum.
Su Kubwinder Singh Sanchu B ors. have already flad 8 complalnt In Hen'bia National
Green Tridunal va. Ram Murt) & ors on 6th Harch, 2019, The Hontle KGT I fts onders dated 24.5.2019
has drectad b constide 8 Jolnt Committze for Inspection a%d sought s report. The relevant extract of
order dated 24.5.2019 ks reproduced as under: )
*S. An action taken report may be Amnished Ly the Comvittee fo this Thuna) withth

hves months by e-mal at udchilngttany b
In pursuance of the Hon'bie NGT ordors &t 24.05.2019, to escertaln the facts, & foint

ommitee comprising of represenatives of Cenlral Podutien Conlrol Board (CPCB), Punjab Pollution
Control Board (PPCD), District Megistrale Lihiand camled ot aa kepection and monttoring of Hadds
& Foddl <te on 01072019 and 0207.2019.
. The Jolnt Committee hes 3o aalautated the Emvironmental Campe M
on the owner of the Hadda Roddls as Re. 2,28,12,500/-, e tobe
The Jolnt Commbtae has submbted ks repért to the Hond Groen Tribung
Hon'ble NGT vide R order dated 10-10-2019 decided 8 under- v .
.. Lek tha Sole OB take futher Sctixi b accorddence with fow st fumish
futher acttn Gken report Wb w0 months. mmﬁm:‘:ﬂm
Inmedte stros b dose the Begy)- oty and recover envionments)
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mb““’ﬁlﬁmmuummmwmmnamm ’
Swde). i mm:"““humwmmnmd.mwmmmw Into RV
’ “*"‘"‘"’Wtwlmw-umtbummmmh“
::Iﬂm_ .
representatives of : hey were slso doing the
Process of the Hadds Rerl submitied that earfier
BORng of Resh In pans and kot of trada efMoent was 1ad ot that time. For the last somé

PASS3GR of time, 1y

Hoable Nationa! emmmtmmmuwmwmmwww

Green T unsl and the Punjab Podution Control Board,
Wux”mwmumm,mdrmdwmmﬂdw >
1) The sub) mwmm‘flmmwm.wmmndmwmw“ '
2) The .mdmﬂﬂwwmlmmuwmwmumﬂm
dlsm“bkl <t cted Hadda Roddl shail immeditely make amangement for the PP
3) The “m"m“ﬂ!mtsbemmmsmmwmﬂhmmrm‘ -
u”‘:\’bhctdmwddlﬂnddmn w:,wwums'nm.mmwwsﬁ
Tiveive Thoussnd Five Hundred) es Envirvnent) Compensation tothe Board s recome |
by the Camm'ttee. : O"" S
4) &w‘w“ﬁaﬂwmmﬂalmu'ﬂldﬂmM'WMMW.M |
shall submbt detalied report/recommendalions afer 15 dais. i
You are, therefore, mmummmuﬂmawpumimmm
the stiputated period and submit compllance report to the Board, _

=
tmlron'r%n]i Englneer
Zojul #fice-2, Ludhlana

Endst o QYRE , bated .80} Q 245

Amdﬂmahnbhwddhhe&mﬁmhl!ngfw,mbmmmﬂ

Board, Regions! Cffee-1T1, Luxdhlany for Information & necsssary actlon; _
Envh-nnmlkﬁmlmr

Zonal Office-2, Ludhlana
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Is discha
|, so that no efMuent In an
e e e e
the
ﬁu:mmmm. of the Hadda Ror submited Uat earies they “F,:r.;: f:?oma
PSS bt of wd ko ndo et was genealed ot LR, 0 0 6 P
“"‘»‘N!mmm::umwmmw’”’"’bwguamsww&w-
*&Mhmmmm.mwtwﬁmﬂm that the solld weste
STunk & dscharged akong th bed of River Sull).
S0 i th e it

Tt Podution Control Bowrd. _
Whm&mummwmwmmmwm@m
Nuwmumuarmwrmmu.mmmmmmmmﬁe;;wﬂ-
nhuhmmmwmmmwmmrwmmmm J: .y
m“WMMMMMmummmth\emmwm 3
&muummnnummmumwrmmnwmrsm. "
nn’%mmwwwmmwﬂmpmmmMHyﬁu t
mmmnwwummwwmmmﬁm
Committre,
"M%wfmmmmmumumwmmnEmmm /
"‘”mwwmmmmum;

YOURrt, thereiore recuestad o comply wth the

dechions of the personal hearing within —
“Wwwmmmmuhm. :

-SdL

Environmantal Englneer

Zenal OfMicn-2, Ludhlana

vated ;R0 RRpdo
A of the above s forvarded to the :
memmgmmmwmgm%ﬂ@mmmw

Ineer
20n3) Offlee-2, Luyghiang
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‘%Punjab Pollution Control Board

Savit Complexc, Reglonal Offlce-III

(Dada Motors), Third Floor, Dholewal Chowk, G.T, Road, Ludhlana

=

—_—,

" ppchrol@yahoo.com
N"JSEL Dato ,??Z-?A’p
To ’
o0 Parshotam LalSfo Late Dalir Chand,
Q Salem Tabd, Ludhiana - 141008,
oS

Proceedings of tha personal hearing glven before the Chalrman
of the Board ‘on 21.01,2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended In

1988 and 31- of the Alr (Prevention & Control of Pollution) Act,
1981 to Hadda Roddl,
Ref:-

Zonal offica letter no. 2425-26 dt. 20.02.2020.

1t Is Intimated that the Hadda Roddl Was piven personal hearing before
the Chalman of the Board on 21.01.2020, whereln It was dedidad thatz- *

1) The subject cited Hadda Rodd shall immedutely stop dlscharging Its efflvent
Into River Sutle). ;

2) The sibject cited Hadda Roddl shall [mmediatsly make 2mangement for the
proper treatment and disposal of Its effluent so'as to ensure that there Is no
further pollition In the River Sutle). | .

3) The subject ‘cted Hadda Rodd! shal Immediately deposit Rs. 2,28,12,500/-
(Two Crores Twenty Eight Lakhs Tweve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee.

4) Environmental Engineer, Regldnal Ofiée-3, Ludhiana shall vist the site of

" Hadda Roddl to verfy the statis’ and shall ‘submit detalled report/
recommendations after 15 days. I Q,.»,/

The proceedings were also conveyed t0 Yol vide above referred letter.

\I

et
-

As such you are hereby agaln requested ko comply with the above sald dedslons
and submit the compllanéa report In this office Inimediately,
Treat )t 2s MOST URGENT please.

L]

d(f‘“" . s El‘g‘@i?w
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Date.)34..2...,
To

3 The Convnlsioner‘

Munldpal CO"DOF-!UO(\,
Ludhiana, '

subject:  Impasition of Environme
of the Hon'ble Natlonal:

ntal Cdmpensation in compliance of orders
as "Kulwinder Singh

Green Tribunal In 0.A. no 465 of 2019 titled
Sandhy & Others Vs, Ram Murtl & Others”,
Orders. dated - 13,05.2020 . of Hon'ble Natlonal Green Tribunal &
Monitoring . . Committee  raport CMC/SB/2020/1250 dated
29.11.2020. :

Rel:

T

It Is Intimated - that the ‘Hon'ble National Green Tribunal vide order dated
13.05.2020 passed In the subject cited matter had directed that the report submitted by the
Hoaltoring Committee to the Hon'ble NGT on dated 14.02.2020 be acted upon, The relevant
Rt of recommendation of -the Monltoring Committee is reproduced as under:
"Directions may be Issued to the Commissioner, Munidipal Corporation, Ludhlana
to complete and commission the modem and sdentlfic carcass disposal plant at
Noorpur Bet, Ludhlana by 31.08.2020 falling which environmental Compensation
amounting to Rs. 1ilakh per menth may be imposed upon the Munidpal
Comoration, Ludhlana til the commissioning of the Plant”,
The' Honble National Green Tritunal had further directed that the Punjab
Polition Control Board and the Municipal Corporation, Ludhiana may take further steps In a
time bound manner and fumish compliance réport by e-mail. The Monitoring Committee may
oversee compllance and Is at llberty to file its further report, If found necessary.
A copy of order of the Hon'ble Natonal Green Tribunal was forwarded to the

Munidipal Corporation, Ludhiang vide -Board’: letter no, 7946-47 dated 24.09.2020 for
Makingcompliance,. e

1t Ts further brought on record t{'_;at the Monltoring Committee constituted by
2 Hontle National Green Tribunal had vithEd the site of Modem Carcass Plant on
22.11.2020 and obseryved that about 45 % éérlswmon work has been completed and rest
e work shail be completed by 26.02,2021 ATEr Visiting the site of the processing plant,
e Monitaring Committee vide Jis report CMC/SB/2020/1250 dated 29.11,2020 has made the )
folioving recommerigs dongs “*toei v - @1
D e construction ‘work of Modem Caraass Plant should be completed by
91122020, The machinery should be installed by 31,01 2021 and the plant
*hould be comiscionéd by 28.02.202: fallng wihich Environmental Compensation
d:”b.!ﬁ‘_’“?e amount as already Imposed ¥ the Monitoring Committee shall be Imposed.

¢
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A Mexuhe -g
B The Cmcu;lonalré shall nsta) and c&mmlsslon effluent
" n

solld waste management pldm SImetaneousw s ercalmenl Uldnh{ﬁ% o
the maln plant. Iy : 9

oo Commissiening ¢
There shall be no dlscharge from the

\ 2same shall
WIEHIN 18 premmisss of the "‘%lﬂ e 21l be bitzad/racyesey
i)

i)

\ generated during the operation of main plang
L by 31012001, 5" Crry

¥)  The Concessionaire shall obli;]n pemmission from the concerned authority for the
abstraction of ground water ?@fom commissioning the maln plant.

The Concesslonaire should ensure that there shall be no obnoxdous odour and
Aulsance In the area with the,operation of the maln plant.

The Monitoring Committee has forwarded the sald report vide letter no,
CMC/SB/2020/1250 dated 29.11.2020 :f?r.oompllance to Municipal Corporation Ludhlana
as well 3s Punjab Pollution Control Bo3id. Howiever,' Municipal Corporation, Ludhiana has
failed to commission umeplm:m:.ns.:fozo. 1T, et

e T
Mmmmmﬁmmammmomamrmzm&egardrng\

el

gkiPesiton:of Envimamentat Compensa womy - ' ”1
The site of the Modem Ciicass Plant was visied by offcer of the Board on

*10.03.2021 and It was observed that iI!_fe'-P!anvhas not yet commissloned. Construction l
Work & almost complete and machinery fias arrved at sie and s under Instalation, EMfuent

[l
l

5 , 1
treatment plant has also amrfved at site ari}t_ﬂsunderlnstztlauon. No plantation has been done 1
along the boundary wall,: - e oy e

Thus, Munidpal Corporatd, Ludhiana has not compled: with the timelines
provided vide orders cated 13.05.2020 fy the Hon'ble-National Green Tribunal-as wel as
report of the Monitoring Committee datéd29:11.2020.-Accordingly, it has been decided to
impose Environmental Compensation Lpo;ﬁ Hunldpa! C&poratlon, Ludhlana In compliance to _
the orders dated13.5.2020.of Honble tEanMI Green Tribunal as well as report of NGT '

“
Monltaring Cominittee dated 29.11.2020,as under: * - - - ‘ '
[SNo. T Tima Period T Sy T Rm},ggc-_ -i.| No.of Months - Amount of EC |

1 01.09.2020 to Rs. 1,00,000/-per-:f *. .06 - Rs. 6,00,000/-

| 28022001 Moth ¢ [t ¥ o

2 01,03.2021 to: 'W}gm}‘per | Rs. 2,00,000/-

31.03.2021 Month
. Total l';|.t 07 RS. B'OD,GOOIJ
It

is, therefore, requested that th
8,00,000/- as explalned aboye
Demand Draft in favor of

Ludhlana Immediately, 5q

é',,lﬁrw!ronmenlal Compensation amounting ta Rs. Q =

—_—

Mmay pleasebe deposied with the offce of the Board through
Vironmenta, Edgin_wg Reglonal Office ~ 3, Ludhiana® payable at
350 make comglance of the orders o the Honble NGT.

t

) ?-.‘ «r & . orh,
' o : L\/"b\’*\? \
. ___\—  Environmental Englneer
_ v = B

R For and on the behalf of
2 o e, . Punjab Pollytion Control Board



_%ﬁff

i
"

Gnnc.m.g

pated .]2)-4"2' )

L4

1 ent Of Punjab,
A copy of the above & forwarded loi!h ndnecessaﬁ’ action please.
wmﬂ*d sdence; Techndow and Environment f“ nform &on ’
i L / AR 'yl
| | Envlronmenta\ Englneer
[ for and on the behalf of
; ; punjab pollution C$ntml Board
_ } . pated 1212 2
A copy of the above s fonwarded té e Deputy Commissioner, Ludhian2 for
) lnfunﬁdnnandmrracuonpmse _ ;'-‘
- _ iy Envlronmenta\ gineer
- h }_éq-:{" For and on the behalf of
RTE if punjab Pollution ntrol Board
‘s ,:
l'r.E
oy
ReY
i
b _ ;1

— .
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To

|

i c“‘“"t-‘"l (udicta))

Hon'ble National g )
New Delhl, mmw”" b

Subject: Uom:ﬂanoa Report In 0.4, 5 no 455 of 2019 m.lad os “Kulwinder
Singh Sandhu & Others Vs, Ram Murt! & Others”.

Ref: Orders dated 13.05.2020 of Hon'ble National Green Tribunal & e-
mall dated 09.03.2021 from the Consultant (Judidial).

It & respectfully submitted that. the Hon'ble National Green Tribunal vide
order dated 13.05.2020 passed in Hiesubjeddtadm.atzerhasdlmctedmatlherepott
mwﬂummmmcmmﬂmomwlm 2020 be acted
mT!tr&vantpaﬂdmm&ﬂmdmﬂmmk reproduced
2s under: },

mmmmmwum Municigal Corporation,
Ludﬂaatoa:wldeandmnmksbndtmdunandsdemrhm_‘
mmammmmwsmmm ‘falling which
emvironmental Compensation amwnﬁng‘tn Rs. 1 I.akh per month may be
 Imposed upon I:heHuanpal COrpomUon, dhiana il the mnissbnlng of
te lnt.* k.o
The Hon'bie National Green Tr!bunel has further dIreded that the Nnjab
Polution Control Board and the Munidpal Corzmﬁon l-lehIana may ke further steps
In 3 tme bound manner and fumish mpl?';m report by e-mall. The Monftoring

Committee may oversee compliance 2nd ks at ”g‘lﬁY to ﬁb Its further report, It found

necessary. J
. The Mon:mnng commntee mmﬁmted by the Hon'dle National Green

Tnbu;;aj et the st of Moden WHMmZ? 11,2020 and observed that

about 45 % mmmmwwmpwa“d'ﬁtofthemrkmn
compieted by 26,02.2021, Aftr visting the S & (e Prodesing pla, the Monltoring

By
T T

Committee vide its report OMC/58/2020/1250 6 datad 29,11.2020 has made the following / . ;bﬁ

recommendations: ‘, ' ' @*‘1

—

e work of M odem arrass Plant should be mmpleted by -
cmmm}madﬂﬂw chould b be Installed by 31,01.2021. and the plant

02.2021; “ Falling - which .Envlmnmenlal

ﬂl"E‘Ady Imposed by the Honltonng-,,'.'.:‘

31, 12.2020.
. should be mmmlsslmed by 28
BS

:Compensatiori double the am"”"t

Committee shall be Imposed.. - ,



)

)

v)

83

e [

ﬂhﬂw”"—'c

The Concesslonalre sha Inétall and commlsslon effiuent treatment plant and

other solld waste management plant simultaneously along with the
commissioning of the ialn plant,

There shall be no discharge from the plant and the same shall be
Wilzed/recyded within the premises of the main plant.

The Concessionalre shall plant at least 03 rows of broad leaf trees to attenuate

3t pallution any gaseous emission, generated during the operation of main
plant by 31,01.2021, '

The Concesslonalre shal obtaln permission from the concerned authority for
the abstraction of ground water before commissloning the maln plant.

V)  The Concessionalre should ensure that there shall be no obaoxkous odour and

CMC/SB/2020/1250 dated 29.11,2020 for compliance
well 25 Punjab Pollution Control Board,

falled to commisslon the plant by 31.08.2020

mm,mmmupwwmmﬁmwmmwpu
letter no 26280 dated 04.12.2020 regaiding i

‘ o o Visied by officer of
10.03.2021:and It was observed that the Plant

e s { ) ot complied wit the
provided vide orders dated 13.05.2020 by the Hon'ble Nationy)

the report of the Monftoring Committee dated 29.11.2020 a6
Pollution Control Board has Imposed Environmen
Lakh upon Munidpal Corporation, Ludhiana vid o195k g
compiance of order dated 13,5.2020 of the Honfble Tibuny) o 042021 1y
Committee datad 29,11,2020, '

 please,

nuisance In the area with the operatjon of the main plant. -
The Menitoring Committee: has -forwarded  the sald réport vide letter no

w2 to Munidpal Corporation Ludhlana as
IR T IE-
It Is relevant to mention here that the Munlelpal Corporation, Ludhiana had

2s pgt the directions of the Hon'ble Tribunal.

\ njab vide Board's
o oo T egen ol Ewionmental
" The sk & the Hoderm Carcass Pla

the Board on
has

; : 12s ot et commissioned, Construction
wmsamm_mdmmmm@q_u

treatment plant has also amrived
done along the boundary wall.

amved steand | underlmtailaﬂon.Emuent
. a_f: she al}d Is tlf?d.Ef ‘fﬂa“ﬂﬁ

Thus,ﬂmel-lunldpal Comora" tlm, Ludhla.nahas ' Umeﬁ

' nes
TN Tribunal as wel) 5 In
©Pained above, The pynyap

' ton amouny,
N9 o Rs, g,
Httr no 8.00

M35 POt of Monoring

Dl

. This Is for the kind Infunm,tbrf '?{me Hobje Natony Gre»en -
oo 1% Tow / una
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To
The Member Secretary,
Central Pollution Control Board,
New Delhi,
Sub: Original Application no. 465 of 2019 titled as "Kulwinder singh Sandhu &

Others vs. Ram Murtl & Othors”.
Ref: Order dated 15.04.2021 passed by Hon'ble National Green Tribunal.

It is intimated that the Hon'ble National Green Tribunal has disposed of the
subject cited DA vide order dated 15.04.2021 with regard to matter of allegation of crude and

unscientific carcass disposal at Village Ladhowal, District Ludhiana, Punjab.

The Hon'ble Tribunal while disposing of the said application has directed that

Joint Committee of CPCB and State PCB to ascertaln compliance status, particularly with

regard to adequacy of steps taken for restoration of environment as well as collection of

compensation and its utilization and to give its report to the Chalrman, Central Pollution

Control Board within three months, for such further directions as may be found necessary by

the Chairman, CPC8 for enforcement of Law. A copy of orderdated 15/4/2021 in O.A. No. 465 ;"'

/
of 2019 is attached for kind perusal. @:’._4
It is therefore requested to depule Oificers for joint Committee to ascertain

compliance status in the matter 50 as to submit further report 10 the Chairman, CPCB.

DA/ As above
25 1 ?U:L
ZMember Ecr[ ry

Endst, No. l,‘" 3‘] pate 27 =btl-2022

A copy of the above is forwarded to the Chief Environmental Engineer, Punjab
peliution Control Board, Ludhiana for information and necessary action please,

ZMembe:@:%TJywlL

T3RaE 995, &9 93, Ufent@-147001
Valavaran Bhawan, Nabha Read, Patiala -147001
Phone ; Chairman. : 0175-2215793, Member Secrelary : 0175-2215802 (O)
Website * www.ppeb.govin | E-Mail : chairmanppeb@yahoo.in | msppcb@gmail.com |
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Centeal Pollution Coey.
New Dy SRR
Sub: 0
B:in‘;:“ Application no. 465 of 2019 titled as “Kulwinder Singh
u & Others vs. Ram Murtl & Others".
Ref:.

grder dated 15.04.2021 passed by Hon'ble National Green
ribunal in O.A. no. 465 of 2019 titled as “Kulwinder Singh
Sandhu & Others vs. Ram Murti & Othera”.

5 ”
Please tefer tathe subyect cited manter

s mnmated that the Honble National Green Tribuni

dated 1504 2021 had chsposed of the O.A no 365 of 2019 relating to dlegal
age Ladhowal,

| vide arder

operation of crude and unscientific carcass disposal sies at vill
Iistret Ludhaana, Punyab, with certain directions

The Hon ble Tabunal while dispasing of the above said
haid directed that the Jint Commintee of the ¢cren and the State PCB will
ascertan the complianee status, particularly with regard to adequacy of steps
as well as collecuon of compensation & 1ts
Charmin, Central Pollution Control Board,

apphcation

taken lor restoration of eovironment
utilization and 10 give s report to the

Delh, within three months, for such further directions as may be found

necessary by the Charman. CPCR for enforeement ol Law. A copy afl order dated
1% 04 2021 passed by the Honble NGTan subiedt vited case ts attached herewith

tor Kind perusal
In order to make comphance of the order dated 15042021 of the

Honble NGT. the Pumjab Pollution Control Board vide letter 1770 dated
7 01 2022 had requested the CPCH 1w depute officers for constitution of jont
Committee, hawever, no frther commumcation has been receved Ly the Board

in s rerard sa e feapy of letter no 1770 dated 27,01 2022 s attached

Berewsthp 1oy therelore, once agin requested 10 depute officer of CPCB for
Constintion of ynt committee so that comphance status in the matter may be O._,_J
astertned and report s submitied to the Chairman, CPCB f{or further directions =
i accordance with the mandate of orders of the Hon'ble National Green Trnbunal

doated 13,04 20210 in the subjeet eited case

2\
@enﬁeﬂi}fﬂw

Fryway F75, &% 93, ufenm®r-14700)

4L aran Brawan Nabha Road. Patala -14/7001
N TN ’ 15714 Member Secretary 0175-7215802 (0

Y,oe M rarmanppebicoyahon o | omspochic gmal o



Subject:

Ref

the site of Modern Carcass Plant was visited
observed that the plant has yet not been co
has not complied with the timelines provided
National Green Tribunal (NGT) a$ well as report

29.11.2020. Accordingly, Environmental Compensation

8,00,000/-) was im

plant till date and it has b

Ludhiana in compliance t0 th

lﬁ'\'l'\‘i“‘ ANe ‘,_.

U YTHS S HEF
PUNJAB POLLUTION CONTROL BOAY

Dated. .f,.?,j./f—. ’;;?' e

The Commissioner,

Municipal Corporation,

Ludhiana,

Imposition of Environmental Compensation in compliance of order® B
Hon'ble National Green Tribunal in O.A. nO 465 of 2019 titled as “Kylwinder
Singh Sandhu & Others Vs, Ram Murti & Others”.

Green Tribunal, Monitoring

Orders dated 13.05.2020 of Hon'ble National
9,11.2020 and Board's letter

Committee report CMC/58/2020/1250 dated 2
no: 1352 dated 13.04.2021,

In continuation to Board's letterno. 1352 dated 13.04.2021, itis intimated that

by officer of the Board on 10.03.2021 and it was

mmissioned. Municipal Corporation, Ludhiana
vide Order dated 12.05.2020 by the Hon'ble
of the Monitoring Committee dated

(EC) of Rupees Eight Lac (Rs.

posed vide Board's letter no. 1352 dated 13.04.2021.
Municipal Corporation, Ludhiana has not commissioned the modern carcass
een decided to further impose EC upon Municipal Corporation,

& Order dated 13.5.2020 of Hon'ble NGT as well as report of NGT

ponitoring Commitiee dated 29.11.2020, as under:

“sNo. | Time Period Rate of EC  No.of Months lr “Amountof EC |
01042021 t0 ""Rsfz_.ob,qufE{}‘ 03 | Rs.6,00,000/

1

30062021 | _month | !

It is, therefore, requested that Environmental Compensation amounting to O_,, {

Rupees Six Lac (Rs. 6,00,000/-) as explained above may please be deposited in the office of

the Board through Demand Draft in favor of “Environmental Engineer, Regional Office-3,

Ludhiana” payable at Ludhiana, immediately, so as to make compliance of the Order of the

Hon'hle NGT

Iy
Mol

as\11292+
zMnmber ecretary

IRTE I, B I3, ufemm@-147001
Valavaran Br Aawan Nabha Road, Patiala 147001

o -',-4-|[|--1r. 0114522145793, Member Secretary - 0175-2215802 (Q)
woww ppcligoen | E- h i charmanppeb@yahoain | msppebcdgmail.com |
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Zonal Office-11, E-648-B, Back Sido CICU Office, Phase-5, Focal Point, Ludhinna
¢.mall; seez02ldhppcb@yahoo.com Ph No. 0161-2670141

— - e
0. PPCB/SEE/20:2/10H/2023/ I8 Regd, ooted .91 [1193
To

The Commissloner,

Municlpal Corporation,

Ludhlana.

ompllance of orders of the

Subject: Imposition of Environmental Compensation In ¢
f 2019 titled as “Kulwinder

Hon'ble National Green Tribunal In O.A, no 465 0
Singh Sandhu & Others Vs, Ram Murtl & Others”.

en Tribunal, Monitoring

Reference:  Orders dated 13.05.2020 of Hon'ble Natlonal Gre
d Board's Letter no:

Committee report CMC/5B/2020/1250 dated 29.11.2020 an
1352 dated 13.04.2021 & 1776 dated 27.01.2022.

Please refer to the orders dated 13.05.2020 of the Hon'ble Natlonal Green
Tribunal passed in O.A. no. 465 of 2019, the report of the Monitoring Committee dated
29.11.2020 and the letter no. 1352 dated 13.04.2021 and 1776 dated 27.01.2022 of the Punjab
Pollution Control Board. Coples of letter no. 1352 dated 13.04.2021 and letter no. 1776 dated
27.01.2022 are enclosed. It Is Intimated that the Municipal Corporation, Ludhlana has not
complied with the timelines given vide orders dated 13.05.2020 by the Hon'ble National Green
Tribunal as well as report of the NGT Monitoring Committee dated 29.11.2020. Accordingly,
Environmental Compensation (EC) of Rs. 14,00,000/- (Rs. §,00,000/-vide Board's letter no: 1352
dated 13.04.2021 for period for 01.09.2020 to 31,03.2021 & Rs. 6,00,000/- vide Board's letter no:
1774 dated 27.01.2023 for perlod 01,04,2021 to 30,06.2021) was imposed upon the Municipal
Corporation, Ludhlana.

The Municipal Corporation, Ludhiana has not yet commissioned the modern
carcass plant till date and is still in violation of the orders dated 13.05.2020 of the Hon'ble
National Green Tribunal passed In O.A no. 465 of 2019, After consideration of the matter In its
entirety, it has been decided by the Competent Authority of the Board to further Impose
Environmental Compensation upon the Municipal Corporation, Ludhiana in compliance to the
orders dated 13.5.2020 of Hon’ble National Green Tribunal as well as report of NGT Monitoring
Committee dated 29.11.2020, as under:

. SNo. TimePeriod |  Rateof EC | No.of Months | Amountof |
|
' EC
1 ' 01.07.2021to Rs. 2,00,000/- 27welf. Rs. l|
t | 3009.2023 permonth | 01.07.2021t0 | 54,00,000/- /
| | 30.09.2023 . (-

Itis, therefore, requested that the Environmental Compensation amounting to Rs
68,00,000/- (54,00,000 + 14,00,000) as explained above may please be deposited with the office
ofthe Punjab Pollution Control Board through Demand Draft In favor of “Environmental Engineer,

Reglonal Office-3, Ludhiana” payable at Ludhiana Imm
; edlately, so as to make com
orders of the Hon'ble NGT. PR

DA/as above \
(e
m‘l a

{Eor and on the beh i’f of
Punjab Pollution Control Board

7{
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The Deputy Commissioner a9t

udhlana. =
k atvd £ 9555

compliance of orders ted 13 05.

date
National Green Tribunal |, 020 paggeq by Hon'ble

¥ i
' titled as Kulwinder Singh Sanul?::ns..'ot':'.’,',m:'“" no. 465 of 2019
« Ram M
This office letter no. 927 dataq 29.11.201 urtl & Ors,
a Wi

In compliance to the orders gateq 1
| green Tribunal on the subject citeq above i e o e Honbe

\:]- 218, 1 W3S requesteq that action may po ;a:f: :1;15;;2::;8[:: o
" gesteas s olgergtﬂn_gt ;2393"‘.:- ik
8% e subject cited 2pplication came |, for

e National Green Tribunal. For the closurs of :&?&i&ﬁﬁ?m belgfe
® ., noddis & for the recovery of the Environmental Compensation R
{ _nendations of the monitoring Committee constituted by Hon'ple Na'tiomel b
e reproduced In orders dated 13.05.2020 (copy enclosed) Is as undre':-Gfeeﬂ
"« punjab Pollution Control Board shajy ake immediate steps to get -

cose these ilegal activities from the present location with he help of
psct Administration. Deputy Commissioner, Luchiana shall ensyre
the immediate closure of the unscientific carcass disposal plants after
tre commissioning of the modern and scientific carcass pian.
5. Punjab Pollution Control Board shali recover the environmental
wmpensation imposed by Hon'ble NGT for the damage caused to the
environment due to operation of these illegal carcass disposal activities
from the concerned persons through the Department of Revenye”
In view of the above for the compliance of orders dated 13.05.2020
zd by the Hon'ble National Green Tribunal, it is requested as under:
. The District Development & Panchayat Officer, Ludhiana may be asked to
locate alternate sites for the operation of these Hadda Roddis and action may
#s0 be taken for closure of these illegal activities from the present sites.
! A officer may be nominated for the recovery of Environmental Compensation /
dreadyimposed from the owners of Hadda Rari's as arrears of land revenue. 4_1__'1___

4opy of orders dated 13.05.2020
~A)-
Chief Envlmn}lntal Engineer
o 1Y¢-43 Date: 3#‘9 fede

information and
I A copy of the above is forwarded to the followings for

= action: -

Y e | Office-2,
j Senior Environmental Engineer, Punjab pallution Control Board.WZOFlﬂ

Mhiana i ffice-3
g . , onal Office-3,
Ehitonmental Engineer, Punjab Poliuicn Contro Board/ﬁf,é g
“hia /
fe. =409
Englneer

o
Chlef En‘tfr"ﬁnmenul
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Dated. :]"_’L/D( Zﬁ, 5

The Deputy Commissioner
Ludhiana.

y Hon'ble National Green

ed b .
Sub: Compliance of orders dated 13.05.2020 pass  led a5 Kulwinder Singh

19
Tribunal In Original Application no. 465 of 20
Sandhu & Orsvs. Ram Murtl & Ors.

no. 7945-47 dated
Ref:- Board's letter no. 927 dated 29.11.2019 B letter

24.09.2020. ‘ble National
e
In compliance to the orders dated 10.10.2019 passed by R 9&
' d 29.11.201
Green Tribunal on the subject cited above, vide Board's letter no. 927 e

i for closing
letter no. 7945-47 dated 24.09.2020, it was requested that action may be taken
the existing Hadda Roddi's site as it is operating illegally.

The subject cited application came for hearing on 13.05.2020 before the
Hon'ble National Green Tribunal. For the closure of the illegal activities of operation of Hadda
Roddis & for the recovery of the Environmental Compensation, one of the recommendations

of the monitoring Committee constituted by Hon'ble National Green Tribunal and reproduced
in orders dated 13.05.2020 (copy enclosed) is as under:-

“a. Punjab Pollution Control Board shall toke Immediate steps to get close these
illegal activities from the present locotion with the help of District Administration.
Deputy Commissioner, Ludhiono sholl ensure the immediate closure of the

unscientific carcass disposal plants after the commissioning of the modern and
scientific corcass plant,

5. Punjob Pollution Control Board shall recover the environmental compensation
imposed by Hon'ble NGT for the domage coused to the environment due to

operation of these illegal carcass disposal activities from the concerned persons
through the Department of Revenue”

In view of the above for the compliance of orders dated 13.05.2020 passed by
the Hon'ble National Green Tribunal, it is once again requested as under;

1. The District Development and Panchayat Officer, Ludhiana may be asked to locate

alternate sites for the operation of these Hadda Roddis and action may also be taken
for closure of these illegal activities from the present sites.

TIRIE FIG, &9 93, Ufonmsr-147001
Valavaran Bhawan, Nabha Road, Patiala -147001
Phone : Chairman. : 0175-2245793, Member Secretary : 0175-2215802

(O)
Websile : www.ppcb.gov.in | E-Mail:chairmanppcb@yahoo.in | msppecb@q

mail.com |
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1. s
An officer may be nominated for the recovery of Environmental Compensation already

IMposed from the owners of Hadda Rori's as arrears of land revenue.

DA/- Copy of orders dateq 13.05.2020
?Mernbe ecretary

Endst, NO._{.__?_-_Z_C_;__-_ T5 Dale:Q::!: /, g B2
A copy of the above Is forwarded to the following for information and necessary
action :-

The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana,
The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1l,
Ludhiana,

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3,
Ludhiana,

Q:’J ZMembﬁ%&wz%
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No- PPCB/SEE/20-2/L0w/ 2023/, 104 - £ vated o/ / {

To
1. The Deputy Comm!sﬂoner,
Ludhlana,
2. The Distr|ct Development & Panchayat Officer,
Ludhlang,
Subject: nollt_rdl‘nl fecovery of Environmental Compensation already Imposed on
the unsclentific / Nlegal Hadda Rod]s,
W16 Intimated that an 0.4, no, 465/2019 titled as *Kulwinder Singh Sandh
81 OFs. V. Ram Myn g Ors." was filed bafore the Principal Bench of Hon'ble Natlonal
Green Tribunal, ey Delhl by Sh. Kubwinder Yngh sandhu & Ors. In pursuance to the ordery
dated 24.5,2019 Passed by the Hon'ple National Grean Tribunal In the sald application, g
lolnt Commityes com

Prising of the officars of Central Pollutian Control Board (CPCB), Punjah
Pollilon Contro Boarg (ppcgy g Plstict Magistrate, Ludhiana carreq out Inspection 4
Manltoring of hadda roq) sltes on 01.07.2019 ang 02.07.2019 and also calculated the

Environmenta) Compensation 1o pe Imposed an the owner of the hadda
Rs, 2,!8,12,500/.,

priate effective measures |n ¢
In pursuance of above, hadda rodj Operators were directed
deposit an amount of Rs. 2,28,12,500/. a5 Environmental Com

FC has been deposited by any of the hadda rod| operator,
It Is worth to mentlon hera that the O.A. no, 465 gf 2009 came up for hearing

on 13.05.2020 befars the Hon'ble Natlonal Grean

activities of operation of hadda rodis & for the recavery of the Environmental

Compensation, one of the fecommendatlons of the manitoring Fammittae constituted by

Hon'ble National Green Yribunal ang faproduced In ordeyy dated §9.05.2020 [copy

enclosed) Is as undey; .o

"4, Punjab Pollution Control Board shall take m
Wegel activities from the presen location with
Deputy Commissioner, Ludhiang shql

by the Boarg to
Pensation [EC). Howaever, no

Medlate steps to get close these
the help of District Administration,
ensure the Immegiate Fhgure of the

. ¢
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the modern ond
unsclentific caregss disposal plants ofter the commissioning of
sclentific carcass plant,

ompensation
5. Punjab Pollution Contro Board shall recover the environmental comp

nt due to
imposeqd by Hon'ble NGT for the domage caused to the environme
OPeration of these

ersons
llegal carcqss disposal actlvitles from the concerned p
through the Department of Revenue”

24.09.2020 &
In Compliance tq above, vide Board's letter no. 7945 datel:lI e officor
1772 dateq 27.01.2022 (Copy enclosed), It has also been requested to nomin

for the recove

as arrears of
¥ of the ¢ already Imposed from the owners of hadda rodis
land revenye,

Now, the matter has agaln been considered by the Competent Authon;’:
the Board ang It has been desireq that the Deputy Commissioner, Ludhiana and the DDPO,
Ludhiana be Féquested to get the ¢ Imposed on the hadda rodi operators recovered. |

In light of above, it s requested to do the needful to get the Environment:.
Compensation amounting to Rs, 2,28,12,500/- recovered from each of the hadda rodi

Operators Operating at Village Ladowal, Tehsll Ludhiana West, District Ludhiana.
DA/as above
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